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Item No. 19         Court No. 1  

 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 988/2018 

 

Dr. Balkrishna A. Shelar      Applicant(s) 
 

Versus 
 

State of Maharashtra      Respondent(s) 

   
 

Date of hearing: 03.01.2019 
 

 
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

                                   HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 

Application is registered based on a complaint received by post 
 

 
 

ORDER 
 

 
 Allegation in this letter, which has been treated as an 

application, is about the pollution of the river Panchganga in District 

Kolhapur, Maharashtra.  The pollution is on account of illegal 

constructions due to builder - Government nexuss. 

 

 Let the Maharashtra Pollution Control Board (MPCB) and the 

District Magistrate, Kolhapur jointly look into the matter and take 

appropriate action in accordance with law and furnish a factual and 

action taken report to this Tribunal within one month from the date 

of receipt of copy of this order by e-mail at ngt.filing@gmail.com. 

 
 The nodal agency will be the MPCB to coordinate and comply 

with the order. 

 
 Copy of this order along with complaint be sent to the MPCB 

for compliance by e-mail.  

 

  Needless to say that order of National Green Tribunal is binding 

as a decree of Court and non-compliance is actionable by way of 
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punitive action including prosecution, in terms of the National Green 

Tribunal Act, 2010. 

  
 List for further consideration on 05.04.2019.  

   

  

      Adarsh Kumar Goel, CP 
 

  

          
S.P. Wangdi, JM 

 
 

 

K. Ramakrishnan, JM 
 
 

 
                                                                 Dr. Nagin Nanda, EM  
January 03, 2019 
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Item No.10        Court No. 1  

  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

 
Original Application No.988/2018 

 
(With report dated 28.08.2019) 

 

 
Dr. Balkrishna A. Shelar     Applicant(s) 
 

Versus 
 

State of Maharashtra      Respondent(s) 
 
   

Date of hearing: 27.09.2019 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 

  HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 

 
For Applicant(s):  None    

 
For Respondent(s):  Mr. Arun Pednekar, Dr. Ravindra Chingale,  
    Advocate for KMC with Mr. Mallinath  
    Kalshetting, Commissioner, KMC 
    Mr. Mukesh Verma, Advocate for MPCB 
 
 

ORDER 
 

1. The issue for consideration is the remedial action against pollution of 

River Panchganga in District Kolhapur, Maharashtra. 

 

2. Vide order dated 05.04.2019, after considering the report received 

from the State Pollution Control Board (SPCB), showing failure of 

Municipal Corporation, this Tribunal directed further remedial steps 

to be taken to demarcate ‘red zone’ area and stopping polluting 

activities.  

 

3. According to the stand of the Corporation by way of an action taken 

report dated 28.08.2019, a joint meeting was held with the Irrigation 

department for demarcation and finalization of ‘red’ and ‘blue’ 
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lines.As regards removal of unauthorized constructions, it is stated 

that there is stay granted by the Hon’ble Supreme Court on 

03.05.2018 in SLP No. 10001 of 2018. Part of the sewage is treated by 

the existing STPs. Further treatment is expected by October 2019 

and thereafter by May 2020. Some amount has been provided 

towards the cost of untreated effluents as per direction of the SPCB. 

 
4. The Irrigation Department may complete the process of demarcation 

of the ‘red’ and ‘blue’ lines within one month.  Let a compliance report 

be furnished by the Principal Secretary, Irrigation Department by e-

mail at judicial-ngt@gov.in within one month. Pending permanent 

solution for the sewage treatment, temporary steps by way of 

phytoremediation, bioremediation or use of other technology may be 

adopted by the Corporation to ensure that no untreated sewage is 

discharged into the river Panchganga.  The Additional Chief 

Secretary, Urban Development may also file a report as already 

directed vide order dated 05.04.2019, failing which he may have to be 

required to remain present in person before the Tribunal. 

 

List again on 11.12.2019 to consider the reports. 

 
 

Adarsh Kumar Goel, CP 
 

 
S.P Wangdi, JM 

 

  
K. Ramakrishnan, JM 

 
 Dr. Nagin Nanda, EM 

 

September 27, 2019 
Original Application No.988/2018 
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Item No. 10         Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
(By Video Conferencing) 

 
 

Original Application No. 988/2018 

 
(With report dated 15.07.2020) 

 
 

Dr. Balkrishna A. Shelar      Applicant(s) 

 
Versus  

 
State of Maharashtra              Respondent(s) 

  

 
   

 

Date of hearing: 16.07.2020 
 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER 

     HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
    

 

 
Respondent(s): Mr. Sangram Singh R. Bhonsle, Advocate for Irrigation Dept. 

   Mr. Mukesh Verma, Advocate for MPCB 

   Mr. Mallinath Kalshetty, Commissioner, KMC 

    

       

 

ORDER 
 

 

 

1. The matter was last considered on 27.09.2019 in the light of report 

of the Municipal Corporation, Kolhapur dated 28.08.2019 about the 

status of demarcation of ‘red’ and ‘blue’ lines in the concerned areas of 

river Panchganga.  The Tribunal directed: 

“4.  The Irrigation Department may complete the process of 
demarcation of the ‘red’ and ‘blue’ lines within one month. Let 
a compliance report be furnished by the Principal Secretary, 
Irrigation Department by email at judicial-ngt@gov.in within 
one month. Pending permanent solution for the sewage 
treatment, temporary steps by way of phytoremediation, 
bioremediation or use of other technology may be adopted by 
the Corporation to ensure that no untreated sewage is 
discharged into the river Panchganga. The Additional Chief 
Secretary, Urban Development may also file a report as 
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already directed vide order dated 05.04.2019, failing which 
he may have to be required to remain present in person before 
the Tribunal.” 

 

 
2. In view of the above, status report has been filed by the Irrigation 

Department on 18.02.2020 followed by report of the Municipal 

Corporation, Kolhapur filed on 15.07.2020 stating as follows: 

 

“4. It is submitted that the blue and red line is not completely 
demarcated on the entire area.  The area from Laxthirth to 
Dudhali approximately 1 Kilometer and Kadamwadi to 
Gandhinagar approximately 2.5 Kilometer, total around 3.5 
Kilometer length along the river is yet to be demarcated. Thus 
as the demarcation of red/blue/green line is incomplete by 
irrigation department the KMC has sent letters to Chief 
Engineer, Irrigation Department and requested to finalize 
remaining part of blue and red line at the earliest.” 

 
 

3. In view of the above, the work of demarcation of ‘red’ and ‘blue’ 

lines may be completed expeditiously. The Municipal Corporation, 

Kolhapur and the State PCB may take necessary steps for preventing 

discharge of untreated effluents and sewage.  Compliance reports may be 

filed before the next date by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

 
 

 A copy of this order be sent to the Municipal Corporation, 

Kolhapur and the State PCB by email for compliance. 

 

 List again on 21.12.2020. 

 

 
Adarsh Kumar Goel, CP 

 
 

 

 
S. P. Wangdi, JM 
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Dr. Satyawan Singh Garbyal, EM 
 

 
 

Dr. Nagin Nanda, EM 
 

July 16, 2020 
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